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notice has been sent to the Railway Board
by the Guards about their decision to work
to rule. The Minister is here. Let him say
something in this regard.

13.39 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAF] QUERESHI)): I have scen
the reports appearing in the press. It has
also been brought to the notice of the
Railway Ministry that the All India Rail-
way Guards Council had passed a resolu-
tion wherein they have stated that they
would start the work to rule from to-day.
The Railways have no information whether
this action has been implemented actually
by the Guards or not. But, I have got the
statement by the Chief Adviser of Guaids
Congress, Shri Attar Singh Ahuja wherein
he has stated that 18,000 guards all over
the country were guing to observe the work
to rule from l0th June which would para-
R'sc the railways throughout the country.

t this critical stage, the whole Housc
knows that we have to move tremendous

uantity of foodgrains from onc part of
the country to another. | would request ‘lhc
railway guards not to resort o this agita-
tion ag this stage, If any other information
is available with the Railway Ministry, that
will be brought to the notice of the hon.
House.

SHRI DINEN BHATTACHARYYA:
What about the revision of pay saales?

SHRI MOHD. SHAFI QUERESHI: This
matter has been thoroughly gone into by
the Pay Commission. This matter was car-
lier referred to the Railway Board and the
same has been taken up by the Unions
also, It is under the consideration of the
Board.

SHRI 5. M. BANER]JEE (Kanpur): May
1 seek a clarification?

MR. DEPUTY-SPEAKER:
Rule 377.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): But it rule 377 invites a state
ment from the minister, a further clarifi-
cation ¢an be sought.

‘This is under

MR. DEPUTY-SPEAKER: By the mem-
ber who has raised it, not by any other
member.
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13.40 hre.

MOTION RE, REFERENCE OF MATTER

TO COMMITTEE OF PRIVILEGES

ABOUT IMPLEMENTATION OF LOK
SABHA RESOLUTION

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): 1 beg to move:

“That this House, having considercd
the statement made by the Minister of
Steel and Mines in the House on the 25th
April, 1978, points raised by Mcmbers
thereon, and other relevant facts relating
to the implementation of the latter part
of the resolution adopted by Lok Subha .
on the 2nd ber, 1970, namcly,
that the Government in the light of
gravity of the offence administer to Shri
5. C. Mukherjee maximum punishmnent
under the law and report the same tw
this House’, do resolve that the matter
be referred to the Committee of Privile-
ges; .

The House do further direct that the
Committee report to the House by the
16th August, 19738,

At a meeting  held by the Minister of
Steel and Mines with the leaders of the
opposition vesterday, it was decided that this
motion be passed without discussion,

MR. DEPUTY-SPEAKER: The ques
tion is:
““Ihat this House, having considered

the statement made by the Minister of
Steel and Mines in the House on the
25th April, 1973, poeints raised by Mem-
bers thereon, and other relevant f[acts
relating to the implementation of the
latter part of the resolution adopted by
Lok Sabha on the 2nd December, 1970,
namely, ‘that the Government in the
light of gravity of the offence administer
to Shri 8. G, Mukherjee maximum punish-
ment under the law and report the same
to this House,” do resolve that the mat-
ter be referred to the Committee of Pri-
vileges;

The House do further direct that the
Committee report to the House by the
16th August, 1973."

The motlon was udopted.

13.42 hn.

STATUTORY RESOLUTION RE. PRO-

CLAMATION IN RELATION TO THE

STATE OF MANIPUR AND MANIPUR

STATE LEGISLATURE (DELEGATION
OF POWERS) BILL

SHRI JYOTIRMOY BOSU (Diamond
Harbour): 1 rise on a point of order about
item ]8. This statutory resolution stands in .
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the name of Shri Uma Shankar Dikshit,
who is the Home Minister. If he thinks that
fund collection is more important than at-
tending the Lok Sabha, we are not going
to listen to Mr. Pant. Not that we have any
dislike for Mr. Pant as such. But we insisi
that Mr. Dikshit be summond to the House
before you take up this item. Otherwise,
we are not going o cooperate with the
Government in this House,

MR. DEPUTY-SPEAKER : Under the
rules, there is no bar to onc Minister 10
officiate for another in the same Ministry.
But in this case the notion stands in the
name of Mr. Uma Shankar Dikshit and I
have not been told that Shri Pant will he
moving the motion in his place. 1 can give
permission but I expected that the Chair
should have been informed ahout it
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Should Shri Dikshit come or not?

SHRI  VAYALAR RAVI (Cirayinkil):
Ihe hon. Members, Shri Limaye and Shri
Basu imputed motives for the absence of
the hon. Home Minister. 1t should be re.
membered that he is the Leader of the other
House. Instead of tinding out whether the
hon. Minister is in the other House or at-
tending to some important work, they have
auributed motives, 1 fully agree that the
Minister should be present, But attributing
motives is unfortunate and should not be
allowed.

MR. DEPUTY SPEAKER: All these are
slightly beside the point. I am in a dith
culty here and 1 would like Shri Pant 10
assist me. 1 have said that under the rules
there is no bar; only he has to inform me,
what ever may be the reason. I have not
Lieen informed. So, it is now for Shri Pant
to help me out. What should I do?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): I shall certainly abide by
your wisdom in the matter. Due to certain
other work, the Minister could not be
resent. Since we have to get through this
wusiness 1 would request you, Sir, and the
House to show some indulgence and allow
us to proceed with this work,

s qg femd @ wRAT dfee ofr ®
fmm afgd o1 fF 37 ®1 awEE §

SHRI K. C. PANT: It has not been done.
But rather than hold up the work, I would
request the indulgence of the House to pro-
reed with this work.

MR. DEPUTY-SPEAKER: 1 take it that
Shri Pant makes a verbal request now, in
stead of in writing.

SHRI MADHU
must express regret.

SHRI JYOTIRMOY BOSU: Sir, on
point of order. If they had done it before 1
raised this point, it would have been all
right and acceptable and you would have
been entitled to accept this request. But

LIMAYE: Shri Dikshn
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since they have been cought in the wiong,
it they make a verbal request now, I do
nat think it would be binding on your good-
selfl to accede to that request. Under the
circumstances,, if you allow Shri Pant 1o
proceed with the Bill, it would be most un-
lortunate, irregular and improper.

MR. DEPUTY-SPEARER: 1 take it that
Shri Pant has now personnally made this
request that he should be allowed 1o move
this motion in place of Shri Uma Shanka
Dikshit.

Now, that is before the House; that is
before me. 1 can, of course, allow him lo
do that. But in this case, T would also pre-
fer 10 he guided by the House. Even if we
agree to his moving the motion, I would
like to say that this should not be repeated
by any Minister, that he does not inform
the Chair and then somcbody else comes to
move the motion. I think, that is not the

way to show respect to the Hownse. This
should not be repeated.
1 would like to have the sence of the

House. In view of the request made by Mr.
K. €. Pant and in view of the urgency of
the matter because, 1 think, there are cer-
tain constitutional restraints that this mu.t
he disposed of before a particular period—
he -has made that point also—I take it that
the House has the pleasure to agree to this.
1 have already expressed it that  ihis s
most unfortunate.  We should show more
respect 10 the House if we are to fur'lcl.l'lnll
as a parliamentary democracy. 1f we decide
at anv time to do away with democracy, 1o
do away with Parliament, that is a different
question. But as long as we are to function
as a parliamentary  democracy, we musl
show respect to the Housc.

1 take it that the House agrees with me,
in view of the particular circumstances, that
Mr. K. C. Pant may be allowed to move
the motion in place of Mr. Uma Shankar
Dikshit.

HON. MEMBERS: Yes.

SHRI K. C. PANT: Sir, T would alss
like 1o have your guidance on other matter.
ltem Nos. 18 and 19 refer to Manipur. I
want to know whether the discussion on
both of these items will be together or sepa-
rate.

MR. DEPUTY.SPEAKER: I think, they
should be discussed together.

SHRI K. C. PANT: So. T may be allowed
to make two speeches, one after the other

on both the items. One is the Statutorv
Resolution and the other is the Bill.

MR. DEPUTYSPEAKER: Yes.

§HRI K. C. PANT: Although you have
rebeameemracions_enourh _and the House has

been gracious enough to allow me 1o pro-
ceed, 1 would request you to take into ac-
count the kind of insinuations that were
made in the course of these remarks which
were most uncalled for.

MR. DEPUTY.-SPEARER:  They were
vather out of the way. I have said that.

SHRI K. C. PANT: I beg to move:

“That this House approves the Procla-
manon isued by the  President on the
28th  March, 1978, under article 356 of
the Constitution, in relation o the State
of Manipur.”

As the Jlouse would recall, following a
voiz of no-conlidence passed on the 24ih
Seprember, 1969 against the  Ministry  led
by Shri M. Koireng  Singh, the former
Union Territory of Manipur was brought
under the direct  control of the President
from the 16th October, 1969, as provided
in the Government of Union  Territories
Act, 1963, This position continued tll the
21st January, 1973 when the new State of
Manipur was formed. Since the administra-
won of the State could not be carried on in
accordance with the provisions of the Con-
stitution until the General Elections were
held and the Legislutive  Assembly  came
ima being, the President issued a Procla-
mation under article 356 of the Constitu-
non and took over the administration of
the State of Manipur  from 2Ist January,
1978,

Following the General Elections held in
March 1972, although no  party emerged
with a clear majority, a Ministry headed
v shre Alimuddin was formed on 20th
March, 1972 under the acgis of the “United
Legislature Party”™  which  comprised the
Manipur Peoples’ Party, the Socialist
Pavty the United Naga Integration Com-
mittee, the Congress (0) and some Inde-
p(-mlcnl.-e.

The report of the Governor of Manipur
has already been laid on the Table of the
House. The Governor has  described at
length the litical events of the State
which culminated in the neced for the issue
of the Proclamation under article 356 of
the Constitution,

Given the circumstances that were obtain-
ing in the State, there was no alicrnative
to a spell of the President’s rule in Mani-
pur. The fact that the realities of the poli-
tical situation were such that an alternative
stable Government was not possible was ac-
centuated by the budgetary dead-line. So,
it was decided that recourse should be had
10 article 856, The next  question  that
arose was whether the Legislative Assembly
should be suspended  or - dissovied.  The
Governor eid express  the  view that the
Assembly should he kept suspended for the
rrescnt. d
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Such a view could, perhaps, be j
on the basis of a hope of the possib
the political parties  in Manipur  sorting
oul, given some timg, their own internal
adjusiments leading 1o an alternative Minis-
try. But the political background, set ow
in the Governor's own report, did not sus
tain such a llxmibility, In fact, the Gover-
nor himself had not ruled out the possi-
bility of his being compelled to recom-
mend the dissolution of the Assembly and
the holding of fresh elections,

On the positive  side there were  othe
valid reasons which argued in favour of the
dissolution of the Legislative Assembly. It
cannot be denied  that  any  Government
formed cither by the Progressive Democra-
tic Alliance or the United Legiluture Party
would be dependent on the support of a
large number of defectors. As the Governor
himsell has pointed out, there were several
members in either group who had changed
their party loyalties more than once, Tt s
only reasonable 1o conclude that a Govern
ment based on such  mercurial  suppori
could hardly provide a stable adminisira-
ton which s of paramount importance (o
this young State throbbing with aspirations
and expectations. Tv is most unfortunate
that ever since the Statg came into being,
there have been defections and redefections,
If this murky poutical  situation is to he
cleared, if the State is to devole itsell single:
mindedly to the tasks of social and ccono-
mic advancement, it is of the utmost im-

rtance that the political parties should go
hack to the people and obrain an unegui-
vocal mandate.

Sir, 1 have no doubt that this august
House will fully appreciate the soundness
and constitutional propericty of the course
of action adopted in respect of the State
of Manipur aml whole-heartedly  approve
the proclamation issued by the President
on the 28th March, 1978,

Sir, T beg o move:*

“That the Bill to confer an the Presi-
dent the power of the Legislature of the
State of Manipur to make laws_ as passcd
by Rajya Sabha. be taken into considera-
tion."

The House is aware that, in the Procla-
mation dated the 28th March, 1973, in rela-
tion to the State of Manipur, the President
has declared that the power of the State
1egislature shall be excreised by or under
the authority of Parliament. However, in
view of the otherwise busy schedule of the
two Houses, it would be difficult for Parlia-
ment 1o deal with the various  legislative
measures that may be necessary in resepect

of the state. It would be even more dilfi-
cult n situations requiring emergent legis-
lation. "Lhe Bill, therelore, secks to conter
on the President the power of the State
Legislature to make laws in respect of the
State. It has been the normal practice to
undertake such legislation in relation to the
States under the President’s Rule and the
present Bill is vn the usual lines. Provision
has been made for the constitution of a
Consultative  Committee,  consisting ol
Members of Parliument in this regard. It
is ubwoy proposed 10 constitute an Advisory
Committee for Manipur so that the leaders
al all shades of political opinion in Mani-
pur are associaled with the administration
during the President’s Rule,  Provision is
also being made to empower Parliament to
direct modifications in the laws made by
the President, if considered nccessary.

I request the hon. Howse to accept the
legislative  proposal  before it

MR,
moved:

DEPUTY-SPEAKER:  Resolution

“1hat this House approves the Pro-
clumation issued by the President on the
28th March, 1978, under article 356 of
the Constitution in relation to the State
of Manipur.”™

Muotion moved:

“I'hat the Bill to confer on the Presi-
dent the power of the Legislature of the
State of Manipur o make laws, as passod
by Rajva Sabha, be taken into considera.

tion"',

SHRI BIREN DUTTA (Tripura West):
It is maost unfortunate that, after attaining
Statchood,  Manipur had to go er
Prsident’s rule for short  spell of time.
I'here is no doubt that the so-called mas-
sive mandate, reccived in the other States
by the ruling Congress Party, could not be
ot from the Manipur eclectorate.  From
that time there was an  attempt by the
ruling party to have its own Government
in Manipur. and that led to the creation
of a situation in which defections began.
This is most unfortunate. Now to come be-
fore the House and declare that the Mani-
pur people only are responsible for such a
defection is not correct.

14 hrs.

“In the one hand you were encouraging
AcFectors and on the other, you are blaming
them. That is how you are creating this
situation. Now vou are saying that hecause
of defection, the President has taken owver
the admimsiration of this arca. We find
that in other parts of the country when the

—_—

*Moved with the rccommendation of the President,
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ruling party has not got the majority, this
thing has happened. Llection must be held
in Manipur as carly as possible and there
should be no delay in this, After the formal
declaration of the Presidential Proclama-
tion, all such things have happened.

In this connection, I want to bring to the
notice of the Government that at the time
of the formation of the State and at the
titne of the formation of the North-Eastern
Council, 50 much hope was created in the
minds of the people of the North-Eastern
region that some concrete and tangible
steps would be taken to develop this area.
8ir, Manipur has no railway line. 1 do not
know whether the North-Eastern  Council
has given any thought to develop this area.
What will be its relationship, during the
period of President’s Rule, with this Coun-
¢il? Once I saw in the paper that the Nerth
Eastern Council had met. But, I came to
learn subsequently that this
not even given any importance to the deve-
lopment of this area.

MR. DEPUTY-SPEAKER: Are we dis-
cussing Manipur State Legislature (Delega-
tion of Powers) Bill or North-Eastern
Council Bill?

SHRI BIREN DUTTA: Sir, Manipur
meeds immediatcly a railway line. It needs
some industry also. Manipur demands es-
tablishment of some industries w|hich Bun
ive employment to their e. ut,
:tou kr?ow that in the pl\‘lrgrm-!'.au}rn
Council Bill it has been stated that the

lems connected with economic develop-
ment will be considered by that Gouncil.
What will be its relationship with  the
President’s Administration and the ad-
ministration of the North-Eastern Council?
Though it is an advisory body, 1 want to
know whether there will be any link or
mot with the North Eastern Council dur-
ing the President's Rule and whether this
Advisory Council and Parliamentary Com-
mittee which arc going to be formed will
have any relationship with this Council.
1 want to seck one clarification from the
Minister. You know that as regards’ Mani-
pur there is some serious apprehension in
the minds of the people that the Central
Government is trying to deny them their
rights to have their Legislative Assembly
to run their administration. Here, you
know there is ciisis; there is Naga trouble
and things of that kind. In this context
L uest that Govarnment should do
nu:eeaning immediately. How long will the
_President’s rule  continue? President’s
Rule must end as early as ible. Manipur
is under long spcll of President’s Rule.
It is situated in the bLorder area and there
is a lot of dissatisfaction among the people
which create some troubles there. A

Council had .

While 1 support this Bill ai present I
request the Government to consider very
seriously during the President’s rule to

develop Manipur economically, specially,
politically and culturally and give up this
idea that the President’s Ru[fe will end

only when conditions are created for the
ruling Congress to become victorious in
clections in Manipur.

Let them create a situation where demo-
cracy can really thrive and prosper. If
you want to develop the democratic ideas
and traditions you should look after the
needs and the aspirations of the local
people and their democratic systems. We
want to know whether you will hold the
mid-term  elections along with U. P.,
Orissa, etc. There must be some idea of
these things in the minds of the people.
If things are not done on proper lines,
what will happen is, certain clements and
forces, hostile to the development of
Manipur will take advantage and will dis-
rupt the minds of the people of Mani-
pur. This ~hould be avoidcc{ With these
words, 1 sfport the Bill.

SHRI N, TOMBI SINGH (Inncr Manipur):
I support the Resolution on the Proclamo-
tion of President’s rule in Manipur and
also the Bill conferring on the President
the power to make laws in respect of the
State of Manipur. One month back, the
circumstances t led to the proclamation
of President’s rule in Manipur were refer-
red to during the discussion in this House
on the Manipur B t, and both sides
of the House exp: their views. Today
1 see a marked change in the attitude of
one of the opposition parties, namely the
CPM. While speaking during the Budget
discussion, Mr. fyotirmoy Bosu, referred to
Manipur as ‘such a small State’. He laid
emphasls on the word ‘such a Small State’
and he connected it up with the amount
of expenditure that was allotted to Mani-
pur in the Budget saying “‘such a huge
amount for such a Symaql State”’, Natu-
rally, our sentiments are wounded. His
party does not have sympathy ‘for the
small State. It likes to judge the State by
the Lu?eneu of its size, and population
alone, If such a party had come to power,
what would have been the fate of back-
ward areas of the country? Sir, luckily we
are in safe hands today. I am happy
that a marked change has been expres-
sed in the of one of the Members
of the same party who comes from Tri-
pura. Perhaps he understands the diffi-
culty of the small areas because he him-
self comes from a small State.

The point which I wish to emphasise is
this. country is developing. There are
different areas of different grades of de-
velopment. -In some areas you have to
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spend more, in some areas, you have to
spend less. You should never think in
terms of, why should we spend for them,
because that is not proper. You shoumd
never  think  on these lines, After all,
what do thesc terms ‘we’ and ‘them’ de-
note? I believe, Sir, this tendency to
divide the country and bring in a sort of
‘big-brother attitude’ in our relationship,
saying, we are spending for them, under-
lines the idea of all conflicts, of all quar-
rels, of all differences, either in States or
in-between States, in regions or in-between
regions,  So, this is a very unhealthy ten-
dency which wounds our sentiments that
some section of the nation is patronising
some other, This a welfare State. We go
in where our help and assistance is ne-
cessary. Therefore, in some cases the size
and population of a State does not decide
the quantum of help from the Centre.

Coming to the issue of the proclamation
of President's Rule in Manipur and also
the Bill that we arec considering at the
moment 1 would like to say the circum-
stances that led to the downfall of the
Minisitry which was run by an unholy
alliance with Mr, Mohd, Alumidin as the
head were exposed carlier. I do not want
to go into the details. During the earlier
discussion we demanded a thorough probe
at the highest level into the misdeeds of
the Ministry which did so much masive
destruction  of ublic morality, in the
sphere of Administration, public life and
politics, Massive destruction was done in
every possible sphere. There is ample
proof for most the charges which we
have submitted in writing to the Home
Minister. 1 think we shall be getting an
encouraging ly but we are more in-
terested in action. We like this not as a
pelitical revenge but because we are in-
terested in paying the way for a healtheir
future. What we are most concerned with
is the future, Unless we do the right
thing by undoing the massive misdeeds of
the ULP Ministry aps we cannot
think of anything for the future. We
axpect. therefore that under the able leader-
ship of the Prime Minister and her Home
Ministry a thor probe will be con-
ducted  particularly in Public works
Department. 1t is a small area where
money wer is in the hands of a few

ple. Therefore, when this Public Works
B:::nunem through which we spend so0
many crores of ru goes wrong the en-
tire State could considered to be in
danger,

SHRI MANORANJAN HAZIRA (Aram-
bagh): Sir, there is no quorum in the
House.

MR. DEPUTY-SPEAKER: Let the quo-
rum bell be rung . . . Now there is quo-
Fum.

SHRI N. TOMBI SINGH: I was refer-
ring to the corruption in the Public Works
Department. During the last one year of
the ULP Ministry, the Ministers and also
the MLAs sent their workers' representa-
tives and relatives as contractors, enabling
them to be registered ad hoc and quickly
and without formalities, and enabling
them to be awarded contracts in such a
manner that big contracts were split into
small amounts in an unprecedented manner
s0 that these new recruits, followers and
patrons of the then ruling group could
get the benefit of the contract works.
After that, in the PWD the entire drama
was only a give-and-take Dbetween the
Ministers, their workers and some of the
engineers,

Particular reference may be made to
the present incumbent of the post of Chief
Engineer. The manner in which he was
appointed and the rumours that were
spread before his appointment were re-
ported in all the local papers. He financ-
ed and patronised the entire party by
mobilising money from his subordinates,
and contractors etc., and then after that,
as a reward for it, he was appointed Chicf
Engineer. This man is still continuing.
His continuance in oftice is such an im-
portant factor in the politics of the State
today that so long as he continues, it
makes ractically not much difference
whether Mr. Alimuddin continues as Chief
Minister with his Cabinet or not, because
all the money is flowing to them under
the patronage of this man whom they ap-
pointed on these wunder-hand considera-
tions which werc reported. Now, the res-
ponsibility of removing him and setting
the whole thing right and cxposing the
corruptions that have gone into this de-
partroent during the last one year is on the
Home Ministry, and 1 hope that no time
will be lost, because every day is impor-
tant and even one moment is important.
Therefore, there should be no excuse under
any technicalities or formalities for his
continuance even for one day more. His
appointment is ad hoc.

Another artment which deserves mem-
tion is the ucation Department. Here,
massive transfers were done at the level
of primary schools, and transfers were

e from one end of the State to the
other just because a poor and low-paid
teacher did not salute the Education
Minister one day, for instance. We heard
stories like this in the British days, but
we are finding this during the time of the
Fducation Minister of the ULP. He nmde
massive transfers on political grounds. If
he had done it at the college level or even
at the high school level one could have
understood it. But he did it even at the leval
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of the primary school teachers. Nothing
conld e more condmenable. 1 do not have
words strong enough to condemn this. Re-
cords will prove—~1 am not talking in the
recruitment and ap-
done only on  political
. thereby reducing the whole
of  Fducation 1o a kimd of
instrument of the erstwhile ULP
I we do not set this right again,
vdurat in the State will be ruinca. ht
15 not i the interest of the Congress, it
15 nolin the interest of any party that 1
Plead so. What T osay s the interest of
the genceral slic: beca in such a s
Stle 4 ol n standard has to be
med by all o wadh our you
ration the night thing.

ar-=how  promotions,
pointments
considerat

were

In my humble capacity as a member o,
the Congress y have had the privi-
of associa self in dillerent ac-
ties i the admimstration of the Staie
amd no Opposition: party. in spite of thewr
peneral complaints — and propaganda
against us, could criticisve ws cven o the
extent of onchundredih of  what we are
doing teday against them because we never
went 1o the extent of  political  punish-
ments  and  political  appointments. . We
could not think ol even a humdredth pan
of what they have done making room for

human w U, Ponlay as we  mmony
the honourable  Home ler aml also
mabilise  public  opinim about  this, we
are not dofng it in the sellish interest ot

the party. We know we are at the merey
of the people who voted us o power. Our
interest is 1o see that people are led in
the rght divedtion,

In the  last budget  discusion, T had
comparcd the entire: State 10 a beautiful
Hower garden which destroyed In a

wild clephant. Like Mobammed Bin Tugh-
Tak, whao things as he liked, (I|:|||gi"g
his opinion lom moment o moment,  this
beautiful State was desttoved by them as
a wild elephant destrovs a beawtifui garden.
Now we  cannol just rest,. We  have (o
make the whole State green again, make
it @ more beautiful  garden,

How can we do it? Only by
ing the whole thing, and also showing
to the ‘uph' and 1o such officers who
paid bribes or any other consideration to
the UL Ministers for their untimely pro.
motions or transfer that this cann, and
shoukl not, be done, that such malprac.
tice not carty them  anywhere,

We  onhv claim  that only sich cass
where real mistakes  hawe been  detected
be taken up. That is why we demand
that a therough probe has  to he con-
ducted.  particularly into  these two big
departients through whith we spend the

renTganis-

preatest percentage  of gosernment money.
Other departments may also be mentioned.
lor  cxample, the nedical department.
Lmitimely promotions of doctors were made,
political  transfers were  cHeced, Some  of
these officers imvolved were helpless  and
they had o obey the orders. But we
understand a few of them were hand in
glove  with the  Ministry and they got
illegitimate patromage  in terms  of
Ters, promotions or fresh recruitment, We
have 1o show that this also doces not work,
that such unhealthy practices do not take
them anywhere.

I would particularly mention the neglect
al the Mimstry in regard to cerlain issues
in the Staws. Ours is a Sale where there
is noindustry, Therefore, the ])(}l]lll.dlll‘lll
depemls on a.l,mullun- as their main pro-
fession,  Tast year,  there was  drought.
Even this year there are signs of drought.
We do not know yet; the rainy scason is
o start and let us hope there will be a
good rainy season. During the rule of the
CIPe the Government of  India  very
ously gave some funds for minor irri-
o I amwer 1o one of the questions
a few dav back, the Minister in charge
of irvigation aml  power was  just kind
cnough o inform me and the House of
the details of the funds allotted. But 1
should say  that the  way in which  the
funds were wtilised  was something  shock-
ing. they simply mi

They selecied a few
own without confirming whether they were
actual  cultivators or  not,  these
veceived  pump sets which they  use
purposes  other than  rrigation, and ll)r
that  methad  they made money, This is
the way in which they utilised the minor

su ilporlcrs of their

Icn sle

Irrigatio hwemes and  the amount  that
the Government of  India  so generously
allotted  to them. Thev think of politics

only, They look at ll:mg:. only from the
puhnul angle. The result is that this year
there is practically no sign of whatever
has been spent by the Government of India
through them  on minor  irrigation
schiemes,  Such amounts  have been mis-
used for building up the political strength
only,

Now. this should not lcad to any dis-
oouragement  on

thr“‘!l;arl of the Govern-
ment of Tndia te spend more,

that there is President’s rule, the machi-
nery is in our hands, and we must be
ahle to spend properly and also the appro-
priate amounts for this. Unless we make
arrangements for minor irrigation and sup-
v of water cven for drinking purposes,
it will be verv diflicult. You will be sur-
prived that in a place like Manipur whete
there iy plenty of ra‘nfall there was an

because, now

trans-
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unprecedentied drought, and people had to
urchase a bucket of water at Re. 1. That
appened  even during the. time of  the

visit. of the Minister of  Swlte of Home
Affairs, Shri K. C. Pant. This could be
not  except for  certain negligence ol the

State Government, They could have made

lemporary  arrangements by having  bar-
rages, digging tanks etc.  Experience has
now  taught ws that we have o take

precautionary  measures for the future “hy
digging tanks wherever it is posible, in
between villages and also in between agri-
cultural lands, so that in times of scarcity
ich may happen any time becawse of
the changing climage and unpredictable na-
tural occurrences, we may get the bene-
fit of these tanks. We must also hasten
the work of building the dams and bar-
rages on the sources ol the main rivers.

MR. DEPUTY SPEAKER. The  hon.

Member's time is up.

SHRI N. TOMBI SINGH: Just  one
&, You have been so indulgent, This
will be perhaps  the  last occasion during
this  session when this  matter can be
taiseil, You know, Sir, there is no Assemb.
Iv there. Till another session comes we do
not know  whether we shall have an o
casion to  discuss  similar  issues in this
forum. During the President’s rule, 1
would like 1o suggest to the Government
of India that cortain concrele  sleps
should be  taken. 1 would  divide these
steps into three. One s, the steps to be
taken  towards the  stabilisation of  the
economy. 1t may take timc, Industry
comes into the picture. A lew industrics
hive boeen proposed and  considered.  So
far. wr see that no industry has been
started. A start has o be made. Since a
start is not made now, what happens is,
we see only the passage of time, and even
after  a passage of time say, 10 or 15
vears, we see Manipur is not self-reliant.

The resources are there, manpower s
there.  What is  lacking is the will to
start, and the Covernment of Lndia, 1
think, should not lose any time in start-
ing some indusiries. 1 do not knmow why
this is taking time.

Another aspect is the  probe into the
working of the departments 1o retrieve the
morality of the service . Service
morality has been damaged. The member-
ship of the Public Service Commission was
filled by a defeated capdidate and promi-
nent leader of Manipur  People's Party.

The Public Service Commission is respon-

sible for the appointment of officers on
the basis of talent. But poltical-“comalde-
rations weighed in the matter of appaint.
ment of the membership of the Commis-

sion.  The chairman of the Pay Comuns-
sion s one who was une ol the defuated
tandidaws of the group, Chairman ol the
Law Commission is also a frustrated leader
of the People’s Party who was denied a
ticket to Rajya Sabha. All these appoint-
ments are made on suwch  considerations;
no ebjective vutlook, no gencrous outlogk
has Iwen adopted: these are things sirange
to them, Everytlung s decided  politically.
What can vou expeet from  them? There
showdd be a thorough probe, There should
abo be a sineere endeavour o change the
structure of the departments and  commis:
sions wherever necessary, so that we show
a pooed way for future generations so that
i omay benelit not only the  Congiress
peaple but also those who are opposed 10
Congress

We talk so miuch  about the develop-
ment of tourism, Nur nothing has  been
done. Unless something is done the natu-
ril  resources amd  the natural beauties,
particularly of the game sanciuary at Kei-
bl Lamjao, would not be appreciated by
people. There s a vare species of deer,
the only one of that Kind in the waorkd
and there s every likelihood  of it be-
coming  extinet. I it hecomes extined,
vou cannot see it again, 1 do not know
the technical name but it s the  only
sancinary in the world where this kind of
deer is seen. It gets no protedtion. No
adequate rules had been Tramed and en-
forced for the protection of  this animal.
So long as we Inok 10 the aspect of touri-
Tl In Manipur in a  casual way, the
money spent will not at all be indicative
of the real development that should take
place. So, these things should be empha-
siteel. Tourism s one thing:  industry s
another, taking care o the uadition and
culture of that place is alo of utmeost im-
portance, Reorganisation of the structure
amd  the  improvement of  administrative
machinery are very necessary.

Pastly I wamt to refer 1o fisheries aml
forestry. We have plemty of fisheries  in
natural lakes in the southern part of the
vally: inspitc of that we import fih from

outside on a large-sale. This means prex.
sure on our economy  which could ve
been avgided.  Sceondly, we are  cutting

down forest treca mercilesly in the name
of jhum cultivation. We are not trying
to replant forest. Unless we take serious
measurey to replant the forest, the ecomo-
my of the whole arca. particulaily the
climatic condition of that area which s
ciearcd of the trees will become extremly
intolerable . . . (Interruprionsy with thes
words, 1 support the Resolution and  the
Rill and 1 hope the hon. Minister will
congider the suggestion that T have maed
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ot RTCeeE T () o suemw W,
WY UF JUNEEIT FF AT 97 |
qiffearm & faafo & ag ot v & @™
«fa & ®rf dfas swae ad it § )
gt 2u & fafaw avgfomi o 99-
wegfaai Gady et @ & s gara 2w
A W TF AFE0IOT 9T TF AT TR\
W 0F agwrdig W agwTig Ued @
e was gg-enfagi AT S9-wmg o
TR Y £ | T WG A W A E
aga oy AW F waely #)

wforgz %1 ww it T g M A
w7 & | "o & Segfy gurk 2w Y
wepfadt & wom oF faiw @
w § W A AW T I F AT v R
TR AT F AT e T ¥ | wewa
® arz oY agi ATt i g ot goe
afr & o | O e, s &
afedi &1 wigw o7 @A 9 ST
9T AT 98 97 48T AT T §, I A FE
Aok afcads 481 gor | wwfed a2
TR R gIg § THFT WO 6T WA B
T Y & % wi favy s fan e
wifed fe 7gi % aefa qraedy 91 qmweAT
anyre § W § &0 & AAva g wnfed
arf T 1 AT = S geTan
oTEH | THH ST T A FTATH awT
T w¥7 FEw ATHAAT qEeE] ®) g #
gl

wifas ®7 § #forqz oF aga frgw
oo & | SfFT w0 w e g 3w A
Tt # o e 7 ofr gefer @ fw
g s drara weae §, ATogw v 8, dfefer
wfear & | ¥w ) s fe @ g
W # wifaw @ @ Ay freRr @ ar
" aga frowz § | g AW R @ataw J aga o
mrefynt @ @A & dArd o Al &)
wwfad s wor F fag s oW g

oo, $ Aforge & fawrg A aos, fadg -

iw%rmvfgﬂn

~ g ugt ¥ oF g af ATt 1 /e
& 9T gt g0 & off 99 9g oF 2 49,
TET IANT T qATT @T 1 FAGAAT F AT WY
wiferg s 39 a<E TE AT /HT | WA
FE1 ORI ® g9 F Teaw WET W
% AT I S WAT Aifgd aifF ag
weafer o agt i fawm fomm om &3
agl ® 9 oA #1 fawfam st & o
a geafer w1 fasrr o s wmaT v

A7 T AT qg WY TN qTA F w1 41
& reafa w1 e fegea & oA
o wadry ot & enfadt #2313
avy = g wifed, S feefy oy 3w A
& 9@ g %€ IOW A @ qE, W aT
et o w2w § dwfers goee T d TF
T AT AETAATE qHTH VAT | A wrE
T A @ ar 39 2w F, a1 " fEr
ot ww &, aegufa &1 wrRR wemw AT
frar e =nfgd o

AN 1y wlfrgr d gur @ 39 & faafad
# &y v wg fF wforqe &, g ama &
T w2y § s, ot e GEET W
oY weft o s AFY | ol o R AT
fw, defy gt ¥w & o oF wrooT e
o7 Y R, WA ATHE H WTHIC KT WTOR
T ¥ e §, R Ty wvom s e
a & gura o gl qomet w1 3w
Firfy, fe #afra qTRTT QO wEWTEETHT W
T ¥ g9 wexarh F wegafa wwe sy
T 4t § | oW Wty fafad & am
¥ wyma we ¥ wma } oy feafa adt
oty F1fed | feedt ft v & fggeam &
dar ww a1 w3 a1 e fad s wmae
efry w=p + fear o !ngﬁmﬁ.‘
s WY &Rdg yUTHT %1 |
faerer fy AvaT &0
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FATT AT F g9 H TH W WA Wi
¥ qT%, a1 Ty aw ¥, 79 fawre gy
¥ Sl | AT a7 @ aq @ A ag
HEHE FC qha & 16 deirm wrae et /iy
# dgae wTAA § W Ag 99 KT AW FT
FHT | §T MR ® A9 F WA ATy W
T E |

HAOKIP (Outer Mani-
pur): Sir, I support the Resolution and
also the Bill that is before the House.
This is the second time that the House
is discussing Manipur. On the last occa.
sion you were in the Chair and the House
discussed fully the problems of Manipur
as a whole and the problems created by
the dissolvedd Assembly. Today I do not
want to make an attempt to go into
details. My friend, Mr. Tombi Singh, has
pointed out the facts and figures and has
demanded an immediate enquiry into the
deeds and actions committ by the dis-
solved ministry. In this I am entirely one
with him and the Government should lose
no time in probing into the whole thing,
come out with facts and punish the cul-
prits, in order to prevent the recurrence
of such things in future not only in
Manipur but in the entire country.

SHRI PAOKAIL

Another point 1 want to make which
I do not think will be irrelevant is that
the conditions under which the people in
the hill arcas live are more difficult than
those of people who live in the plains.
People living in the hills have all along
been suffering more. All these years, Gov-
ernment has not been very successful in
controlling the situation in the hills and
protecting the people adquately to en-
able them to work with an adequate
amount of peace and carry on their daily
activities. Now I am happy to tell the
House that the situation has changed and
the people are having more quiet time for
pursuing their daily avocations. But the
distressing thing is this. We had hoped
that with the advent of statechood to the
people of Manipur things would be fast
changing and the Government that come
into  existence-—~which is no more there
todav—would he conducting things in such
a wav that people would have more
happiness in all respects.

But we have scen today that Govern-
ment did not do what the people expected
it to do. That is the whole problem be-
fore us. I need not go inte  dhis aspect
further. i R .

I would imvite the atiention of this
House and of the Government to the fact

g

that the administration of the hill areas
has to be very much strengthened by the
Centre and by the local Government, In
this connection, I would draw attention
to article 46 of the Constitution, which
says that the State shall promote with spe-
cial care the educativnal and economic
interests of the weaker scctions of the
people, and, in particular, of the Sche-
duled Castes and the Scheduled Tribes, and
shall protect them from social injustice
and all forms of exploitation. Another re-
levant article is 335 which says that the
claims of the members of the Scheduled
Castes and the Scheduled Tribes shall be
taken into comsideration, sconsistenlly with
the maintenance of efficiency of adminis-
tration, in the making of appointments to
services and ts in connection with the
affairs of the Union or of a State. This
provision, of course, is meant for the
whole of the Scheduled Castes and Sche-
duled Tribes of the country. 1 would like
to say with regret that in that part of the
countrv Government have not taken spe-
cial care to implement this provision.

Secondly, 1 want to say that I hail from
the hill area. I represent a constituency
the area of which is about 9,000 sq. miles.
Out of these 9.000 =q. miles of Manipur
as a whole, only 700 sq. miles is plain
area: the rest is hill area. If T may speak
in terms of sire, my constituency is wvery
vast but it has less population. According
to the latest census of 197! the population
of Manipur is 10,79,3%5. Since the census
in that area was not conducted properly
1 do not think these figures are correct.

The population of Manipur mav be 11
lakhs ar a little more than that. In the
hillv  area of Manipur we have Inner

Manipur and Outer Manipur, T represent
Outer Manipur and my friend represents
Inner Manipur.

Here. in the Quter Manipur constituency.
from the verv beginning, there are some
portions of the wvallev which are includ.
ed. contisting of a population of about
1.40.000; in terms of voters, B5.000 voters
and, in  terms  of MILA  constitnencles,
there are 4 constituencies. In times of
elections—1  am  placing our difficulty—
while conducting campaigns, in view of the
vastnews of the hill area, a randidate who
in the field of clections has to remain in
the portion of the vallev. In doing so.
what happens iz that one losex the whole
time and he it unable to move to other
parts o the hill area. In this way, a can-
didate is deprived of the opportunity of
meeting the peaple, This sort of difficulty
ks ‘there. There Is another difficulty frmm
the side of the hill people alsn. The
people of this area which in included in
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the Outer Manipur are absolutely depris-
ed, ..

SHRI K. C.
scals?

MR. DEPUTY-SPEAKER: What do vou
wiant o conclude  from  these  difficnluics
during  elections?  Should  this  Stataory
Rusolution be approved or what?

SHRI PADKAT HAOKIF: My  demand
is that the people  who are included in
the Outer Manipur have been deprived of
their right of  democracy. Whereas  they
can contest forethe Assembly clections, they
cannot contest for the Lok Sabha elections.

MR. DEPUTY.SPEAKER: What stamds
in their way?

SHRI PAOKAT HAORIP: They are de-
prived of their democratic vight, A numn-
ber of times in the  past. a number of
Memoranda have been given 1o the Gov-
crnment of India. But the Government ol
Tiddia  has not been  giving very  serions
dhought 1w it So, my  demand is that this
portion of the valley should be excluded
from the Ouier Manipur amd it should
be inclnded in the Inner Manipur. I

PANT: You want more

should no  longer  remain in the Outer
Manipur.
MR. DFPUTY-SPEAKER:  You know

very well that there is a Commiltee to po
into these matters of delimiting df consti-
tuencies. 8o, vou can make vour observa-
tions there. You vourself, perhaps, are a
member of  that Committee,

SHRI PAOKAL HAOKIP: 1| wanied 1o

bring it to the notice of the House, That
is my demand,

With these words, T support the Reso-
Tution.

aft Tre TR i (wiE ) : SuTeme AEvET
g XA § Tog wA off g7 A § g
* o ®1 4w FeR gu Trsaar A frod
aarer fear | ooque #7 R § & awl
q eyt e &4t fear o s & faw
EH-AE ®1 <Y FAAET | g WvEd
mAgfeam 1971 AW W @AY ™
AMH argr wix frgm mwel # el
8 A% 7w § fegar & art ®§ awmw e
o € ) et WA s g fw
g oAy ot o A & R IR wTEEs
fea a1 i fedwwm o o faw qrar smm
wmis - agraw | Nfomem & @

farg ot fom arefeaaiee v sfia #
qTar § I A H @ 412 K FIE THY ATAT-
EeE Rk s ket Kt
AT | T T TEF FLF AT & A1 FIEAAT
q AT ZAT GEAT | AT AL T AT I
FomAidiaTar ag fam m A |
T AFT 7T T TR I FTOOTE P v A
w?fﬁﬂ‘ww%%ﬁ Fur F49r 7

2o #7 gat @ f5 omas 99 A &
FAREA AT FF € AT FA T
gragaa pa Ay am @ 7 Az & age
ST ®7 6 a7y & aeee fid oA §
#7729 F wa faq avg F74 fo e
2 7 7 3ot e FA FT AAT e &
FT g7 FIAT T |

Tregafa wrEA w1 07w owA AT A
far s mwan @feq 77 39 ¢ fw g o
R 97 WA 7 AT agHA et wrar
T & g FaeedY 297 97 g7 fawey
7 wri A {7 6T s 7 37 1 22T
T w7 wregafa wEm A e
FATETOM FY FY 7FY & 1 If=1 F1 IITRTA
2, AT T IIEIW § AR TH F 9
IATHRW FT AT FTENE | T 1969
T sA A aeE A AT Bw §
aoare frmé W fam qg & waafa
WA AT ffar s§ &1 wemar ad@r o
7HAT | | ATag wFm & iz s w0
& ® K qg A 7] foar s afgd
AT FAT Iga T WTTVEFAT §1, AT B
fawer aoF & wAT 7 @ A7 IW WM
fwar s anfgd 1 o= fedanm & o fom
1 v=i 7t 7gEy 7 A § ¥ fammr
2? W A T kP e A-sre
FTATE ? T AT § TR ATHI & Hhadi
oo ar v aff @7 gwer
faely oft wore & wr afaare ad@ fear
HEAT | 4¢ A7 ATe-%re WY frgaw, o
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T WTHE T T Ig HTATAT 8, T IE
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dmr 97 &) d wfAA

agT 9T AT & BT WoF ATHT G §—
ag oo ot foardy 3, &9 fre & @a
&, it @ aw A fgmd &
adt, faelt gt o T AT T A W
was fad w3 avg & faindy 7= #7 wr-
AT A Y o FEAY, FevA @A A
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15 hr.

sfrara ofY, granTA o7 a4 & A
Y q19 AR WITH AHA 6§ | GTATTRA &
FALATEAL 1 AgT A€ FAH ) AT mEE
& & g Wi Efrara A fealy gegaean
Lwmfigg i S A A} 6
e wd gu o ag A T g &
aforge w0 gewl * ogw wwm d—ww A
fordrardt are fam o7 T WA § 7

madt afeg o g R oW W
fosirrdy fFdt gut aw ae d...

ot go T it ¥t ( Fraramarx)

ITHG 9T |

ot oEo vt : AT G aAew
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State Leg. (Delegation of Powers) Bill
® AR & @ § AT § aE ¥ wmwg
e fe oo o aodt At v gH-
fadrea £ @ wg & fe wmaR 7 Ry
wforgz afes 2w & freft off frr WY g drem
T Fan fE Ay wwE W, R
ate & va fr agi T smfaa g,
uifes fagma 7 & aife agi & FraTo
st vy & F1 AR dav @, feedt 7 ey
WA ¥, T FT, AT §, W §—qg WY
A TaAfa wTET R

FEA & § g wgav Srgn g fw wr
agi a7 1 ot a¥ gUERT AGT R 1 W 7 agt

. 9T wTE o T qoaEy A ok, forw &

g1 T AAAT KT FH AT &%, IT & 99
dar W@, 37 * wifew feafa woam €
o wudr wwfors  drgar agn & o
ot w1 gfrar s agr oo Al £ &
oY § WWg v —fF 99 qg Tgafa
wifad g o1 @ ¥, O 0 owsd A &
g ot ymea fAfxd & &7 & v oax
uifas, amifas ax woffes gfe &

Atz frera @ ad |

aforge ot ox o g erft E—den
gATL OF AT & g7 9T —¥W 7AW 7 anfy-
faas o aregfae . aopr aw W
sfaffues vt | qw %1 ag g3 7 g
"%t 7 & f aforgz ot wa, Wit aix
gwlt afea wamwn & o g wrer & wo-
T qT, WTA ¥F ® WHA A & ®1 Af
7 | agr A afa sw™E w w1 agran
& faar mar WY g wwTT & 39 w1 fowdt
# oe¥T 7 9 feqr o § o

A Y, teafr wr, dar e &3
qER FE W1, Tg TC AT A Wravgw
T gR e % oagEa At @ @
mam fEsRar o ™ ¢ W
fa®sq gTerT qar gear § ot ww ag
g faqr arm fe s fewer it
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& 79 ugafa wEw @ fe a0 &
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15,05 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
TWENTY-SEVENTIL  REPORT
MR. DEPUTY-SPEAKER: Wc now tuke

up the Private Members” Business.
The motion may be moved by Shri . Giri-
dhar Gomango,

SHRI GIRIDHAR GOMANGO  (kora-
put): Sir, on behalf of Shri Amarnath

vidyalankar, 1 beg to move the following.—

“That this House do agree with the
Twenty-seventh Report of the Committee
on Private Mcembers' Bills and Resolu-
tions presented to the House on the Yth
May, 1978."

MR. DEPUTY-SI'EAKER: 1 aw sorry.
Shri A. N. Vidyalankar is here. I did not
see him. Mr. Gomango has moved it; he is
also a Mcember of the Committec, Now,
the question is

“That this House do agree with the
Twentys=seventh Report of the Commiltee
on Private Members' Bills and Resolutions
resented to the House on the 9th May,
978."

The motion was adopted.

15.08 hrs,

RESOLUTION RE: INDUSTRIAL DEVE-
LOPMENT OF EASTERN RECGION

MR. DEPUTY SPEARFR: Now we take
up furtber consideration of the followin,
Rewlution moved by  Shri  Chintaman
Panigrahi on the 27th April, 1973 i(—

“That this House urges upon the
Government to take immediate steps for
industrial development of the Eastern
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tegion of the country, particularly Orissa
in view of the utter cconomic backward-
ness of that part of the country."

Shri M. Ram Gopal Reddy was on his
legs. He may continue his speech.

SHRI M. RAM GOPAL REDDY (Nizam-
abad): Shri Panigrahi has moved a Resolu-
tion which spcaks of the patriotism he is
possessing. It cannot be taken in a narrow
sense that he is interested in Orissa only, or
in the eastern zone only, He is interested in
the castern zone Lecause it is very backward.
If there is any other backward area, he
would have supported development of that
backward area in this country. Eastern zone
was denied its legitimate due in respect ot
industrial development during the last four
plan periods. Indusirial backwardness was
due (o two major factors, nature and man.
‘The castern zone has got very rich poten-
tial. We cannot afford to waste any part of
the country and keep it undeveloped. These
undeveloped  areas are becoming more and
more backward,  becawse, the  advanced
arvas arc developing at a much  faster
rate. That is the fate of our country.
Sometimes we say that poor man is be-
coming  poorer and rich man is becom-
ing richer.  The same thing can be ap-
plicd here also.  The  undeveloped areas
are becoming more undeveloped, The devel.
oped areas are hecoming more  developed
gewting rapid progress. Some of the talents

which are in the Dbackward arcas gets
migrated to cities and developed  arcas.
The capital in the backward area gets

diverted to the advanced and developed
area, That is the faw of our country, Sir,

15.09 hrs,

[Suw1 K. N. TiwarY in the Chair]

1 want 1o quote cerfain figures,  In
regard to the small-scale industries, about
1.25.000 units are there, oul of which
RO are in big cities, just like Madras,
Bombay, Calcutta and Ludhiana. The rest
of the country is devoid of anv industrial
activity. That is why the r people are
finding noe means of livelihood and are
migrating to the cities and the cities are
becoming very much congested and slums
are developing. Most of the cities have
become places of slum dwellers and it is
very difficult now to clear these slums.
When a man goes to the city, city has
to provide him many facilities and these
facilitiek cost no less  dhan Rs. 12,000
per head.  If this much of amount is
.v.pent in backward areas the penglc from
those areas will not migrate to the cities.
That will reduce the congestion in the
cities and also the people of those areas
will be developing. That is why in our



